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BEFORETHE HON'BLENATIONALGREENTRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

INTHEMATTEROF:

Anil Singh and others ...Applicant
Versus

State of Uttar Pradesh ...Respondent

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.3,
UTTAR PRADESH POLLUTION CONTROL BOARD.

INDIA /)

= I, Dr. Madhavi Kamalvanshi, aged about 54 years, W/o. Dr. Arvind
Kumar, presently posted as Regional Officer, Uttar Pradesh Pollution

Control Board, Bandado hereby solemnly affirm and declare as

under:

That in the above-noted capacity, I am well conversant with the
facts and records of the present case and am authorized to swear

the present affidavit on behalf of the Uttar Pradesh Pollution
Control Board.

This Hon’bleTribunal has vide its order dated
03.04.2024directed as under:

... In view of the averments in the application, we consider it
appropriate to have response of (1) the State of Uttar Pradesh
through District Magistrate, Hamirpur; (2) Director, Mining
and Geology, Uttar Pradesh, (3) Uttar Pradesh Pollution
Control Board (UPPCB) through its Member Secretary and: (4)
M/s. A S Traders through Ashok Kumar, S/o Shatiddin Sachan,
R/o Kalauli Tir, Tehsil and District Hamirpur, Uttar Pradesh
who are impleaded as respondents no 1 to 4.

%—‘: # 3. That in compliance to the order passed by this Hon’ble Tribunal

a committee was constituted by District Magistrate, Banda for

/
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nspection of M/s A, S, Traders, part of Gata No.-56, 57, 92/6,
O3/1, 94, 95/2 and part of 60/1/3, Village-Sadeempur, Tehsil-
Pailani, Disrict-Banda. A true copy of office order is annexed

herewith and marked as Annexure R3/1.

4. That the said mining lease in question was inspected on
24.07.2025 by the ofTicials of constituted committee comprising
Sub-Divisional Magistrate, Palani, Banda, Mining Officer
Banda and UPPCB. During the inspection the mining work was
found closed.

A true copy of the inspection report dated 24.07.2025 is

annexed herewith and marked as Annexure R3/2.

5. That during the Course of Inspection, the complainant Mr. Anil
Singh was present, who verbally and in writing has informed
that at present he has no complaints about the said mining lease.
It is also informed by the complainant that the leaseholder is

regularly sprinkling the water.

6. I state that everything stated above has been stated by me in my
official capacity on and derived from the official records and I
state that nothing material has been concealed therefrom.

i
DEPONENT
VERIFICATION:

I, the deponent abovenamed, do hereby verify that the contents of
above reply are true and correct to my knowledge derived from

official record. No part of the same is false and nothing material has
been concealed therefrom.

Verified on this the 15* day of August, 2025 at Banda
Nk _
DEPONENT

16 331/ 301
SWORN
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Annexure- R3/1

Fraterd e, dter (Sowo)

Ftﬁ'ﬁﬁ '3-\3\ NQT]’L&Q\ Rt I-S}—H)&_
CaRIGRER L]

A T 'R a8 Reed § @ aioo HRET—-239 / 2025, 3ifret

Rig @ o o ®e aiff Ior e ¥ aRa e R 20052025 B T af
e &

w50 In view of the averments in the application, we consider it appropriate to have response
of (1) the State of Uttar Pradesh through District Magistrate, Hamirpur; (2) Director, Mining and
Geology, Uttar Pradesh, (3) Uttar Pradesh Pollution Control Board (UPPCB) through its Member
Secretary and; (4) M/s. A S Traders through Ashok Kumar, S/o Shatiddin Sachan, R/o Kalauli Tir,
Tehsil and District Hamirpur, Uttar Pradesh who are impleaded as respondents no 1 to 4. The
Registry is directed to prepare and attach memo of parties to the application and issue notices to

respondents no 1 to 4 requiring them to file their replies/responses at least one week before the next
date of hearing fixed.”........

A i TR sfieer 95 Rl ¥ @ stogo w239 /2025,
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faeel # AT & o1 93 )
AT
J 1&)07 |yorg™
e
e, dfer
U3 WH0: e re:

ﬁ%ﬁ:ﬁwﬁaﬁ%ﬁ@mwmﬁ%@ml
1. SURTNEER, dEAA—Ta, W-us—aTar|
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Annexure R3/2

A I BRA sfreRer, |E facel § AT sfiovo HeT—239 /2025, fta Rig a o=y
g9 W< 3% SR Yo H UIRT ey faAie 29.05.2025 & FUTET & TH+ § TR |

AT T R srferawr, A8 fooel # IRTT afiovo Hm— 239 /2025, 3ifvet Rig a Y
I ¥ S IR T H R e D 20.05.2025 P e SfFr A £

...... “ 5. In view of the averments in the application, we consider it appropriate to have response of (1) the
State of Uttar Pradesh through District Magistrate, Hamirpur ; (2) Director, Mining and Geology, Uttar Pradesh,
(3) Uttar Pradesh Pollution Control Board (UPPCB) through its Member Secretary and ; (4) M/s A S Traders
through Ashok Kumar, S/o Shatiddin Sachan, R/o Kalauli Tir, Tehsil and District Hamirpur, Uttar Pradesh who
are impleaded as respondents no 1 to 4. The Registry is directed to prepare and attach memo of parties to the

application and issue notices to respondents no 1 to 4 requiring them to file their replies/responses at least one
week before the next date of hearing fixed.”.....

I UOTHO ¢ el Ho—56 P WRT, 57, 92/6, 93 /1, 94, 95/2, 60/1/3 BT WM,
YTH—ATEHGAYR, T —TeAT, STYe—aial, 040 Pl AT e —

1. 599 TOTH0 ¢ el [o—56 BT W, 57, 92/6, 93/1, 94, 95/2, 60/1/3 HI WM,
YH—AGHEAYR, Ted—Ual, SYe—dial J040 P SEIAA & TP EC24B0107UP5448712N
&I 15.10.2024 ERT YITERUNT Wi UT € AT €1 090 YguoT FRIF0 drs, a@-e, & Uid
224093/UPPCB/BANDA(UPPCBRO)/CTO/BOTH/ BANDA/2024 f&HiT® 14112024 ERT 99T
T /a1y \eda uw ©, el dudr sl A 14.41.2024 ¥ AT 31.12.2028 dd
2 |(Hema—1)

2. A9 UOTHO ¢S el Wo—56 HI WM, 57, 92/6, 93/1, 94, 95/2, 60/1/3 W M,
YTH—AEHEAYR, TEdI—Ual, SFUe—dial & SRl ¥edakd 93 (eex M g<c) Ui
H0—1155 / Ffoi—30, dial f&HTd 03.04.2023, FeReI UHATOT UF W& 1946 / @iFoi—30, dral
a1 16.06.2023, W= UCel @I &HI—5,55,722.00 &9 Hl0 /q9 (ARFT @H 9 dgdfd 99 &
3ER), 2,31,250.00 & #lo /¥ (Ffq gaiareli Wigfd & SAR) Ud @9 Ucel HUe /HRH
SENT Tl ool & Sl amesTied 2 |(Here—2)

3. 89 BRI & TS a—278 /3M0V0—239 /25 /2025 feHAd 03.06.2025 BT W@H ARBRI,
SHUE—dTel Bl AT TS R Afeexer, 98 focell H AIfSd efovo \ear—239 /2025 Afd
R M W 3% IR U< § UIRG 3mael fadld 29.05.2025 & AqUTAT & ARG H AT
rel T off | (Hera—3)

4. T4 9T g1 UT um Reur—1865 / Wivroi—30, dtar fadid 25 /07 /2025 H S1@d HRIAT TAT
g & oo d @@= g @ Ggh g o farT 9 @ieiet faMeT @ wge M g faAie 1.
032025 HI HI A, TH @ UG &F @ AR 5101.50 HA Hio A/ AR BT I
W= /qRags 8T URIT TAT| 31 SoVo SUES (URER) fFRMmEei—2021 & fm—3, 58, 72
T @H vd @faet (e vd fafrass) afaf e 1957 @ 9T 4 9 21 &7 Soaied B89 B 9
# Frafed @ U3 05241 /@fTS—30 dfel faTid 21.03.2025 §RT USRS &I Afed fd &=d
U Pl IO DI ART F0 45,91,350 /— ¥ IMAIA BRIAT TAT| USRS §RT Ith ARIUT ARTRT
/O 45,91,350 /— B ATUT 3P &HRIFT Fo 30,00,000 /—, S ATA Fo—AKV250018080 fe=T
26.06.2025 %0 10,00,000 /— T AT To—AKV250018133 f&=id 27.06.2025 %0 20,00,000 /— &
ARTH A ST fhar 747 |(Herd—4)

5. AFE TS B8R ifdewer, 72 faeel § AT eMovo ERe—239 /2025 Ifa Riw M we
3T IR U H UIRT 3eel fai 29.05.2025 & U H BRI NEerI, dfer & 9=
HEI—318 /U000 /239 fafid  18.07.2025 gR1 figor =g |ffa &1 6= foan
T | (HelTh—5)

6. @IS AT &1 FaaT & AR W= U dl GGt olid o fmT g @ivrel fawmT o dg®
EF gRT fAI® 21.05.2025 BT &1 T, fT9H @=+1 UgT & & dTex 22086 4 Hlo 9T/ ARHA &I

—2



aoramitkumar@gmail.com
Typewritten text
4


46

5
@)

31y W /uRRag BT UTIT TAT| 3T Sofo IuEol (UReER) Mumracii—2021 & 993, 5s.
72 QAT WH UG Wivel (e vd fafeee) aifSfee 1957 @1 aRT 4 9 21 &7 Sooiad 819 @l
TN H Hraferd & I3 H0—1035 / @fAoi—30 diaT fadid 27.05.2025 §RT USRS &I Alfed frfd
F G el Iod B &R [0 1,98,77,400 /— H ST HRIAT AT |(HeT=1—6)

. ST A BT e afed afafa & gl /ufa=e SufSener, dediia—e, Sde—drer,
G TSN, SIe—dral UG &=1g AfGRI, Jovo Uguor v a8, dfar gRT fRTa 24.07.2025
P foar Tar| e & W WEE @1 B g grn Tar| R & 9w Rierdedr s
Ffa i suRerd &, SFe grT |ifkae vd fRiRed w7 < Sravrd axmar 37 6 ada o Sad
@ U ¥ DIy W RIGRId 78 § 9T USRS gRI UMl &7 f¥sda fhar Smar g, siar s

Terw g, -, 4 orgva fan, Im—dmR, 3 fIw] AR fas), am—dmR, 8N Sicrs
e, Im—dmR Tor &7 sife RiE, IM—dMR SFYe—diel gRT Ufd Sueds fadis 28.07.2025
Tq f&ie 05.08.2025 H M@ PIAT AT b UH—ATCHETYR H HeEIAT WA ISl YOUHO
i A weft @1 B N Rrera T8 81 9d9E # orele HER gRT IR # U o7 s fhar
ST & | aA | G351 Bis Rieprad 98 © 17 (e a—7 (39 73 |e-5) )

e & w99 ol T wIenmw fread g—

€0 FEEr Seae,
gAY JARIPHRI, S0U0 TGHT
fora=or 918, dfar
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Dated 15/10/2024

Subject:

SirMadam,

(Issued by the State Enviro

2. The particulars of the proposal are as below.:

47

File No.: 9192-8461
Government of India

Ministry of Environment, Forest and Climate Change
nment Impact Assessment Authority(SETIAA),

UTTAR PRADESH)
%okt

SHRI ASHOK KUMAR p

R/o 51 KA Village- Kalauliteer Danda; District- Hamirpur, U.P., HAMIRPUR, UTTAR PRADESH,
210301 L gt

ashoksachan1837@gmail.com . -

Grant of prior Environmental Clearance (EC) to the proposed Mining Project under the provisions of
EIA Notification 2006-regarding Sand/Morrum Mine” from Riverbed of Yamuna River, at Gata No.-
Part of 56, 57, 92/6, 93/1, Y4, Y5/2, & Bartiof 60/1/3, Village- Sadimadanpur Tehsil- Pailani & District-
Banda, U.P., M/s A.S. Traders,(Leased Area-18.50 Ha.). o

This is in reference to your ﬁ}iﬁlication' submitted to SELAA.‘ vide proposal number
SIW('M[N/473188f2024 dated 21:’08-’2'024 _f_br grant of prior Environmental Clearance (EC) to the
project under the provision of the ELA Notification 2006-and as amended thereof.

e

EC Identification No, “4 T EC24B0107UPS448712N
(i) File No. « A 9192-8461 5
(i) Clearance Type . @ ;

@) Category | ¢
(v) Project/Activity 1(2) Minin erals

_ Riverhed Sand Mine from Yamuna River, Village-
~ ‘Sadimadanpur, (Gata No.- Part of 56, 57, 92/6,
93/1, 94, 95/2, & Part of 60/1/3, Area-18.50 Ha.)
Tehsil- Pailani, District— Banda, Uttar Pradesh
Project Proponent- M/s A.S. Traders (Shri Ashok

(vii) Name of Project

Kumar)
(ix) Location of Project (District, State) BANDA, UTTAR PRADESH
(x) Issuing Authority SETAA
(xii) Applicability of General Conditions No

Invi the particulars given i
;J: Ee.;\g R:;:‘mci:::’ f;;f;;; shfuli ’:a sl above, the project proposal interalia including Form-2(Part A, B and C)/
e SEAC for appraisal under the provision of EIA notification 2006 and its

SIA/UP/MIN/AT818R/2024

Page 1 0of 17
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subsequent amendments.
4. The above-mentioned proposal has been considered
meeting and all the project documents arc available on
portal by scanning the QR Code above. .
5. Details of the minerals to be mined along with production capacity and the bricf on the
submitted by the project proponent in Form 1 (Pact A and B) in the reports and as prese
annexed to this EC as Annexure (2).
6. The SEAC. in its meeting held on 03-09-2024 based on information submitted viz: Form | (Part A, B and C), EIA/EMP
report etc & clarifications provided by the project proponent and after detailed deliberations on all technical aspects and
public hearing issues and compliance thereto furnished by the Project Proponent, recommended the proposal for grant of
Environment Clearance under the provision of EIA Notification, 2006 and as amended thereof subject to stipulation "_f
Specific and Standard EC conditions as given in Annexure (1).
7. The SEIAA in its meeting held on 24-09-2024 has examined the proposal in accordance with the provisions contained
in the Environment Impact Asscssment (ETA) Notification, 2006 & further amendments thereto and based on the
recommendations of the SEIAA hereby accords Environment Clearance for the instant proposal to Shri ASHOK KUMAR
m‘-:dcr _thc provisions of EIA Notification, 2006 and as amended thereof' subject (v compliance of the Specific conditions as
given in Annexure (1) B o Rl 2
8. The SEI&A reserves the right to stipulate additional cmdiiioné, if found necessary. ;
9. The Environmental Clearance to the aforementioned project is under provisions of EIA Notification, 2006. It does not
_ tanta.umunl- Lo approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The Project
Proponent is under obligation to obtain approvals Jclearances under any other Acts/ Regulations or Statutes, as applicab‘]e
to the project. ; |
fl}?.ﬂ;l:sleﬁ IC’:P is under obligation to implement comm;?tmgﬂts made in the Environment Mdnggement Plan,tfvhig:h forms part
11. General Instructions: 4 gl MR TR o s
a) The project proponent shall prominently advertise it at least in two local newspapers of the District or State, of which
one shall be in the vernacular language within seven days indicating that the project has been accorded cnviromment
clearance and the details of SEIAA website where it is displayed.
b) The copies of the environmental clearance shal) be submitted by the project proponents to the Heads of local bodies
Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn must display the Same,
for 30 days from the date of receipt. e _
¢) The project proponent shgn have a well kaid down environmental policy duly approved by the Board of Directors (in
case of Company) or competent authority, duly prescribing standard operating procedures to have proper checks and
balances and to bring into focus any infringements/deviation/violation of the environmental / fi t / wildlife noﬂ;ﬁ; /
conditions. i e ¢
d) Action plan for implementing EMP and environmental conditions elong with responsibility mamx of the project
proponent (during construction phase) and authorized entity mandated with compliance of conditions (during operaticnal’
phase) shall be prepared. The year wise funds earmarked for mvir_onmmml protection measures shall be kept in. separate
account and not to be diverted for any other purpose. Six monthly progress of implementation of action plan shall be
reported to the Ministry/chipﬁél Office along with the Six-Monthly Compliance Report. '
e) Concealing factual data or submission of falsc/fabricated data may result in revocation of this environmental clearance
and attract action under the provisions of Environment (Protection) Act, 1986. 7
f) The project proponent shall also-ensure that the -proposed site is not a part of any no-development zone as

required/prescribed/identified under law. In case of vielation, this permission shall automatically deem to be cancelled.
Also, in the event of any dispute on ownership or land use 0

e proposed site, (his cloarance shall automatically decm to
be cancelled.

g) Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as

prescribed under Section 16 of the National Green Tribunal Act, 2010. .
h) The SEIAA reserves the right to revoke the environmental clearance, if conditions stipulated are not implemented to the

satisfaction of SEIAA. SEIAA may impose additional environmental conditions or modity the existing ones, il necessary.
12. This issues with the approval of the Competent Authority.

2 "
by SEAC in its meeting held on 03-09-2024. The minutes of the
PARIVESH portal which can be accessed from the PARIVESH

salient features of the project as
nted during SEAC meeting are

Annexure 1

20f17
SIA/UPIMIN/478188/2024 Page
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"")ﬁlﬂ(' EC Conditions for (Mining OF Mineraly)

1. Environmental Attributes

—

S. No

EC Conditlons

L________________

1.1

“of eletricity.

- 10. Preference should be gi\'ren-,.;_'[:b mdlgenung? local specics as.
|- district Forest Officer Expert Agency in this field 2

1. The environmental clearance will be co-terminus with the validity of the lcasc period mentioned
in the Lol or co-terminus with the validity of current minc plan whichever is carlicr, after this period
the EC will automatically become null and void.

2. The quantity mentioned in Lol or quantity mentioned in replenishment study, whichever is less,
would be maximum quantity which project proponent may extract. It will be ensured by District
Administration and Geology and Mining Department. Directorate of Geology and Mining will
ensure conduct of replenishiment study from reputed institution for subsequent years in compliance
of Hon’ble NGT orders.

3. NOC from Irrigation Department/ Concerning Authority regarding river bed mining to be
obtained before start of mining activity.

4. No mining activity should be carried out in-stream channel as per SSMMG, 201 6.
5. The mining work will be open-cast and manual/semi mechanized (subject to orders). Heavy
machine such as excavator, scooper etc: should not be cmployed for mining purpose. No
drilling/blasting should be involved at any stage.

6. An Environmental Audit should be annually carmied out during the operational phase and
submitted to the SEIAA. iREe :

7. Project Proponent should subm.it,woming__:pl;m for carrying out plaxi&nion at least @1,000 plants /
ba of lcasc arca. In this case; PP shauld prepare a plan. duly approved either by Forest Department
or District plantation committee, for* planting at least (as per the project) plants, either on
_povernment land or commm;ity_laqd,_ﬁ_it_hiﬁ a periphery of 5 km from the boundary of the lease area
along with provisions for maintenance for 5 years. Survival of plants should not be less than the
survival rate notified by IjEtar P:mde'sﬁ-'F" ¢ st_f?jiiép'amnent otherwise it wﬂlbc treated as violation of
EC condition. YR Py .

8. The project proponent shall install

'_1;.;\1@1‘15 in their project area to minimise the consumption
é'\,_f-"":-'\"\" " LTI TR i

9. During the submission of 6 monthly compliance reports, the projagt:gﬁiyongpt should make sure

that the periodically taken sitc photographs should also be anmex along with 'tijg."comp]iancc

the main road shall be cons cmagasm ajlfweathcr road with

ojectproponent. _
) control and regularly monitored. Suitable measures
"i’@jgs used in a qué:fj{-apéﬁﬁon and transportation.
sossibilities of ra;j,'ﬁwfficcr harvesting in the premises of

11. Link Road from the quarry site
blacktopping and: aintai dW
12. Vehicular emissions should be
shall be taken for pmpermflmtenan
13. The project proponent should explore
project area " L
14. Agreement/ Consent between project:
road from lease site to link road.
15. Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source peints
in lease area and haulage road during operational activity/ vehicular movement,
16. As per the proposed plan, plantation with arca specific plant species, number of plants to be
planted and report of green belt development to be submitted to the conceming department.
Selection of plants for green belt should be on the basis of poliution removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced trom time 1o time.
17. Water requircment details along with source of water and the permission/ agreement with the
concerning authority/ water supplying agencies 1o be submitted.
18. Submit the Hydrological study report of lease nren that the quantity given in Lol will be ll'lined_J

proponent and competent authority/ landowner for haulage

SlNUPfMlNM?B‘lBB:‘ZDZA Page 3 of 17
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—
EC Conditions

/ o

without affecting the geo-hydrology 0

+ River. .
o | status and impact of the project.

rding to environmenia : ! ‘
ggtime transportation of rninerals will be restricted.

ained by the project proponent.
Cell with suitable qualifiec personnel shall be setup

Il report directly to the Head of the Organization.
11 be in tonnes as per Transport Department

19. Environment management in acco :
20. During the school opening and closin
71. Pakkamotorable haul road to be maing
22. A separate Environmental Management
under the control of a Senior Executive, who wi .
23. The capacity of trucks/tractor for loading purpose Wi
applicable norms and standard fixed by the Government. -
24. Provision for two toilets and hand pumps should be made at mining site.
25. Mining should be done by Bar scalping methods extraction (typically 0.3
per sustairable sand mining management guidelines 2016.
26. If in future this lease arca becomes part of cluster of equal to or more than 05 ha. then additional
conditioqs-ba’ééd on the EIA shall be itposed. The lease holder shall mandatorily follow cluster
conditions otherwise it will amount to violation of E.C. conditions. If the certificate related (o
cluster provided by the competent authority is found false or incorrect then punitive actions as per
law shall be initiated against the authority issuing the cluster certificate.
27.In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the dlshmce -b?macn .the two adjoining*?ihines-is' greater than 500mt. and area is less than 05 ha,
but ﬂcmt_!ll_)' the distance is less than 500 mt and'the mine is located in cluster of area equal or more
than 05_]1;! l:!i'e B0 issuitwill stand revoketh 1 area
= The ;.'MOEE'?CUSEIAA or any other competent aiithority may alfer/modify the above
ng,ifgtg:ﬁr S{t_lpuh.lte any further cund\ﬁoigm the interest of €nvironment Protectlon o

> of not an’ 50 theter or 100 xvidsbi o F = o e 4
from rm:r bank. A :ZZ;I;::;: ﬁ;:;g; ‘ﬁmmﬁz"c\:%m be restricted .f?r n:nmng ;?ctjvjtjes
river bank. A VR - g will be done from siver activities from
30, AL PTEREY . sptom

ay appeal against this environmental clearance shall lie with the National Green Tribunat, if

preferred, within a period of 30 days as prescribed under Section 11 of the Nationa] Environment
et : ~ . nal - nmen

06morl-2H)as

Appellate Authority Act, 1997,

et LT Lo v

1.2

B R AR

o ..i-?}éjc‘?trwnem and District Mining Officer shall ensure that if mineal;ié

S

I Ngx{ year the project proponent shall submit online replenishment
mo; liance report, O :
report.

stidy.report along with 0

s per replcnishgcnt study, a report verified by DM and. DGqu‘ 'u{_}?mcntiolit?d' in
_Ob-Af and suitable amendment if needed, shall be done in EC. If after replan: it
n{:_nﬁable uanttty as:sesseld is more than the quantity mentioned in BG %_f:ll_st]ment study, °|
e ?;ﬂ;.::‘o,ﬂe mentioned i EC and if mineable' quantity assessed s th: nn]g . e
| i SN TN e i
amended. I}under 'ﬂlen' g wﬂl esirieted to quantity assessed in replenishment study :icﬁl;nélt'y
- Lnder no circumstances mining shall be more than the quantity mentioned i is
than the quantify assessed as per replenishment study, s in EC or more
3. Directions/suggestions given  dirin puhllchmg e
-- -‘public  hea and commit .
proponent on these should be stric jg%g nplied with, mmitment made by the project
4, A certificate from Forest Depar?mcﬁ?shm] be obtai
: ined that no forest land is inv. P
or as a route for mineral transportation. If forest land is involved the project m'ﬂ:oﬁv;edhm mining
forest clearance and permission of Central and State Government A ———

it as per the ist
Sanrakshan evam Samvardhan Adhiniyam,2023 and subrmit befare i :ﬂ o wﬂpr!krowszons of Van

e ho}dm shall ensure to comply with mine ceclamation plan as submitted
6. If the proposed project is situated in notified area of ground water extraction, where c'.-c.at' £
new wells for ground water extraction is not allowed, requircment of fresh wat‘e; shalf be met“::o;

alternate légally valid water sources and permiss; 3
il pemussion from the competent authority shall be obtained |

7. Stream will not be diverted to form inactive channel for g

SIA/UP/MIN/A78188/2024
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S. No EC Conditions
f"'

R it

8. Project Proponent should submit action plan for carrying out plantation at least @ 1,000 plants /

ha of lease arca. In this case, PP should prepare a plan. duly approved cither by Forest Department
or district plantation committee, for planting at least 19.000 plants, cither on government land or
community land, within a periphery of 5 km from the boundary of the lease arca and will make

provision for maintenance for 5 years,

9. Also. the coordinates of area carmarked for plantation should be clearly spelt out and polygon
should be attached and submitted within a month. Plantation of saplings shall be carried out in
carmarked arca as part of tree plantation campaign “Ek Ped Ma Kec Naam" and the details of the
same shall be uploaded in the Meri LiFE Portal (https://metilife.nic.in) as per OM no. F.No.IA3-
22/3/2024-1A.111 (E-241594) dated 24.07.2024.

10. Survival of plants should not be less than the survival rate notified by Uttar Pradesh Forest
Department otherwise it will be treated as violation of EC condition.

11. The project proponent shall ensure that water bodies do not get polluted due to mining activity.
12. Department of Geology and Mines, Government of Uttar Pradesh and/or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that Project
Proponent has fully complied with the EC conditions. Non-compliance, if any, should be reported to
UPSPCB for appropriate legal action and recovery of compensation.

13. Any application for transfer of this EC, during its validity period unless it is cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC conditions
duly certified by IRO, MoEFCC, Gol, Lucknow.

14. The project proponent shall instali rooftop solar plant in one school in the vicinity of project
area and construct toilets especially in girls® school as part of CER activity.

15. Since large number of mining projects are ongoing as well as new mining leases are coming up
in the district, CAAQMS shall be installed in consultation with UPPCB.

16. Project Proponent shall su‘hmit the Six-monthly Compliance on the Environment
Clearance condition prescribed in the Prior Environment Clearance letter as per MOEF&CC
OM F.no- 1AS-22/01/2022-TA-III (E-172624) Dated 14-06-2022.

17..If the air quality deteriorates due to mining, then District Administration & Directorate of
‘Mining should ensure that mining be stnpped immediately. Adequate measures be taken for
restoring air quality and mining should .commence only when air quality attains the prescribed
18. This EC shall be subject to any order from any court/tribunal or any guidelines issued by
| MOEFCC. !

PRI e

Standard EC Conditions for (Mining of minerals)

1. Statutory Compliance

S. No Gl '
The Environmental clearance Qlﬁall b;"éﬁﬁjéct to orders of Hon’ble Supreme Court of India, Hon’ble
11 High Courts, NGT and any other Court of Law, from time to time, and as applicable to the project
The project proponent shall obtain forest clearance under the provisions of Forest (Conservation)
1.2 Act, 1986, in case of the diversion of forest land for non-forest purpose involved in the project.
1.3 The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.
“ The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management Plan
14 and approved by the Chief Wildlife Warden. The recommendations of the approved Silc—SpeciﬁiJ
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2. Air Quality Monitnrinﬁ And Mitigation Mcasure

e
EC Conditions
S. No e —E . ——
. in consultation with the State
tion Plan / Wildlife Management Plan shall be 1mplem"'_t;;§| u;kmg with the six-monthly,
[v]
g::eiiws;p:rtment. TThe implementation repott shall becf::?; the study area).
compliance report (in case of the presence of schedule-I spe
isions of Air
: ich / Operate under the provi )
The project proponent shall obtain Consent to Estabh;l; te?fpreventiﬂn % Control of Pollution)
1.3 (Prevention & Control of Pollution) Act, 1981 and the ;Committee.
Act, 1974 from the concerned State pollution Control Boar
: issi Central Ground Water
1.6 The project proponent shall obtain the necessary permission from the
) A'I.'Iﬂ’l()‘l"lty '— ;.!"._' _
i i Solid Waste
1.7 Solid/hazardous waste generated in the mines needs to addressed in acco:dancc to the So
’ Mansagement Rules, 2016/Hazardous & Other Waste Management Rules, 2016.
- : - 4 3
1.8 Permission of power supply to be taken from the concerned authority for meeting power demand of -
) the project site. ;
1.9 The maximum production or peak production ‘at any given time shall not exceed the limit as
prescribed in the EC. s
1.10 Validity of EC is as per life of the mine mentionad in EC letter or 30 years as per EIA NOtiﬁcatic::II
' 2006 and'its amendments therein : - S 5
— X kel 5] T 8, - ;

S. No

EC (,“onditions I - . | 7

2.1

Adequate ambient air quality monitoring stations shall be established in the core zone as wel] asin -
the buffer zone for monitoring of pollutarits, namely particulates, SO2 and NOX. Location of the
stations. shall be dccided based on the meteorological data, to hi

on al - features ang .
i entally and ecologically sensitive receptors in consultation with the State Pollution Controf
Board. Online ambient air quality monitoring station/stations may also be installed in addition to the |

regular air monitoring stations as per the requirement and/or in consultation with the SPCB

2.2

The Ambient Air Quality monitpring in the core zone shall be carried out to cnsure the Cog]
Industry Standards notificd vide GSR 742 (E) dated 25th September, 2000 and as amended from
time to time by the Central Pollution Control Board: Data on ambient ajr quality and heavy metals

such as Hg, As, Ni, Cd, Cr and other monitoring data shall be regularly reported to the
Ministry/Regional Office and to the CPCB/SPCB.

2.3

Transportation of coal. to the extent if permitted by road, shall be carried out by covered
trucks/conveyors. Effective control measures such as regular water sprinkling/rain gun/ Fog cannon
/mist sprinkling etc., shall be carried out in critical areas prone to air pollution with higher level of
particulate matter all through the coal transport roads, loading/unloading and transfer points.
Fugitive dust emissions from all sources shall be controlled regularly. It shall be ensured that the

ambient air quality parameters conform to the norms prescribed by the Central/State Pollution
Control Board.

24

Major approach roads shall be black topped and properly maintained.

SIA/UP/MIN/478188/2024
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EC Conditlons

PP to install solar lights along the rond used for transportation of coal to avoid the accidents at night
1.5 and also seck its maittenance.
N
The transportation of coal shall be carried out as per the provisions and rotite proposed in the
approved mining plan. Transportation of the coal through the cxisting road passing throngh any
2.6 village shall be avoided. In case, il is proposed to construct a 'bypass' road, it should be so
constructed that the impact of sound, dust and accidents could be appropriately mitigated,
(P
Vehicular cmissions shall be kept under control and regularly monitored. All the vehicles engaged
2.7 in mining and allied activities shall operate only after obtaining ‘PUC’ certificate from the
authorized pollution testing centres.
Coal stock pile/crusher/feeder and breaker material transfer points shall invariably be provided with
s dust suppression system. Belt-conveyors shall be fully covered to avoid air borne dust. Side
. cladding all along the conveyor gantry should be made to avoid air bome dust. Drills shall be wet
operated or fitted with dust extractors. -
: Coal handling plant shalt bé operated willh effective control measures W.r.t. vatious environmental
29 parameters. Environmiental friendly sustainable technology should be i::rrjbiém_t:ﬁwd for mitigating
such parameters. . \ v AR e
210 Adequate number of Fog canon (mist ’sﬁiaycr) shall be installed to reduce the impact of air pollution
' - at dust generating sources with tifne bound action plan. joo
o PP should Install Wind breaker/shield arrangemcnt aloag th sailviay siding for reducing the dust
’ - propagation in upwind direetion.” N A L : i
Post environmental closure third.pgj:vanomnc)_ting by reputed instituted in air quality, water, land &
s0il etc shall be carried ‘out and ‘analysed with EMP measures at régular interval. A suitable
513 | ‘recommendation in this regard, ‘shall be fumished to IRO, MoEF&CC for ¢
: | used for analysis shall be obtained from continuos AQMS, site specific W
| party shall analyses the implementation of river diversion, mestin e
l—L . 2 z;.,%/.: & g {.'zl ‘tér M:[ :

=34 -

T o T
The effluent discharge (mine waste wa workshop cffluent) shall be monitored in terms of the
SR ;
parameters notified under the Water Xci,”‘f@% Coal Industry Standards vide GSR 742 (E) dated
25th September, 2000 and as amended from time to time by the Central Pollution Control Board.

.,

The monitoring data shall be uploaded on the company’s website and displayed at the project site at
a suitable location, The circular No.J-20012/1/2006-1A.11 (M) dated 27th May, 2009 issucd by
Ministry of Environment, Forest and Climate Change shall also be referred in this regard for its
compliance. ;

Regular monitoring of ground water level and quality shatl be carried out in and around the mine
lease area by establishing a network of existing wells and constructing new piezomeiers during the

SIAUP/MIN/478188/2024 Page 7 of 17


aoramitkumar@gmail.com
Typewritten text
12


54 13

[ EC Conditions
8. No

nunlﬂg Opej: ations ”]l: m 1 Wi eV a“ he cart led out fDLII Ti.['[lﬁs a year l.e.
e ———————— ' l
{ i ter l elS Sh ) e
ini i " oni Dnng Of grDl.lIld a
F nso0n, monsoon pOSli-mOIISOOL'l and Wirltel'. Ihe gmund water quahty Shall bc monitc Ired.
: ‘ 2 )
3 a thus cO]lected Sha" bC sent reg\.llal IY to l\'"lOEI CCI’ E{O
i Il bﬁ
e | v i ] dln Ons lakes, tan.ks Sha
: i h d wnstream of river inclu g p »
3.4 g qua T)‘ Llpst: eam a‘[l(l O £

itori ! intained and submitted to
carried out once in six months and record of monitoring data shallg:ﬁ:;mn d
the Ministry of Environment, Forest and Climate Change/Regional )
-___-—-_—_-_-__—____-_—_—_________—___ - - -
ini ater harvesting
3.5 Ground water, excluding mine water, shall not be used for mining operations. Rainw.
shall be implemented for conservation and augmentation of ground water resources.

The project - Proponent shall .-
embankment shall b ] ;
mine, The embankment cong trucwd along the river/nallah boundary shall be of suitable drmensm_ns
and critical patches shall be Strmgfhmqi by stone pitching on the river front side, stabilized with
Plantation so as to withstand the peak water pressure preventing any chance of mine inundation,
-——-______E—-——_._.________

e, mine shaft and
ed keeping at Jeast 50% safety margin o\?crand above the peak
_ i Aarea adjoining the mine sites. ‘The sump capacity
shall also provide adequate retention petiod 1o allow proper seit] ing of silt material of the surfacc
runoff ;s : i e

3.7

The water pumped oyt fro

m the mine;after siltation; shall be utilized for industriaf Putpose viz,
38 watering the mine area, roads, green belt development ete. The drains shajj be regularly desilteq
particularly after monsoon and mainlli.nedrpmperly S S St S 5
R =t
treated soias to conform to the T i i t (Promgﬁ‘on)' Act, 1986
3.9 al:ld.‘ﬂlt:'Rﬂes made thereuy i i i | gredse ttap shall pe
installed-b#fme discharge of worksh quate €@pacity shaj]
be installed for treatment of domest; g
310
_—____'—'—\——— -
The surface drainage
affected by the said
dverfrivuleb’pondilakc
311 proponent. The surface draj
the provisions of the ap
should be done with d
embankment to prevent any danger against inrush of
the approved mining plan and as per the permission of
e
The project proponent shall take all Precautionary measures to €nsure reverian/ riparian ecosystem
312 in and around the coal mj

10€ Upto a distance of § km, A revarian friparian €cosystem conservation . %,
and management plan should he Prepared and implemented i consultation with the irrigation /
water resource department in the state government,

SIA/UP/MIN/478188/2024
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EC Conditions

Domestic water shall be providing to the residents/villages which are coming under the zone of
influence of the project due to ground water extraction by installing a RO plant with proper supply
line and Taps within 2 years

3.14

No obselete technologies for sewage treatment shall be implemented. Construction of Sewage
Treatment Plant with latest technology should be completed within 2 years and treated water shall
be reused for plantation. CTE and CTO of STP shall be obtained as per the norms.

4. Noise And Vibration Monitoring And Prevention

S. No

EC Conditions

Adequate measurcs shall be taken fof .";‘.‘;'entrol of noise levels as per Noise Pollution Ruies, 2016 in
the work environment. Warkers m\ga,g in blasting and drillim;;op?@{ions, operation of HIEMM,

4.1 etc shall be provided with personal protective equipments (PPE) like car plugs/muffs in conformity
with the prescribed norms and guidelines in this regard. Adequate awareness programme for users
to be conducted. Progress in'usage of suéh;ﬁcessories to be momtarcd ¢

: | The noise level survey shall be carried out as per the prescribed gﬁ%eliﬁé to assess noise exposure
4.2 of the workmen at vulnerable points in the mine premises, and report in this regard shall be
submitted to the Ministry/RO on six-_mdnth{y basis. e i s
5 Mining Plan -~ g e =
S. No LY " /EC Conditions
51 | "5 Star Rating is mandatory to obtaine vertification as per guidelines of Mininstry of Coal
5 S Mmmg shall be carried out under strict adherence to provisions 1952 and
? _subordinate legislations made there-under as applicable. ' '_
. No change in mining method i.c. UG to'OC, calendar programme and eope -‘vark shall be made
5.3 without obtaining prior -approval of the Ministry of Environment, Forests and Climate Change
(MBERCO).- /o ¥ £H e, . « ;
. Mining shall be cartied ont mining plan ine Closure Plan) abiding
5.4 by mining laws selated relevant circ “issued by Directorate General
Mines Safety (DGMS).
- Underground work place environmental conditions shall be rendered ergonomic and air breathable
= with adequate illumination in conformance with DGMS standards.

_ No mining shall be carried out in forest land without obtaining Forestry Clearancc as per Forest

5.6 (Conservation) Act, 1980 and also adhering to The Scheduled Tribes and Other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 read with provisions of Indian Forest Act, 1927,

s Efforts should be made to reduce energy and fuel consumption by conservation, efficiency

improvements and use of renewable energy. J

SINUF’IM!N!47B1 88/2024
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- —
| I e EC Conditions
‘ 5.8 Tranportation by Railway Siding shall be developed to avoid transportation by Road ‘}
6. Land Recalmation 7
> Ne EC Conditions

‘ . g} -
Digital Survey of entire lease hold area/core zone using Satellite Remote SEﬂsmg 511“;‘0’3{'] (;:]laslia]ie
6.1 carried out at least once in three years for monitoring land use pattern and repg;tcllcl) ‘fro;n it
or as notified by Ministry of Environment; Forest and Climate Change(MO

time shall be submitted to MOEFCC{RJeginnnI (H’ﬁcé(RO) )

P‘m‘“'“wlg“laﬂﬁ be rendered usabléifor;agriculmllforestry_ purposes:-and sh:fll be hanlded over to
6.2 the res_po@;ti'\{; State Government, as specified. in the Guidelines for Prcpgratiou of Mine Closure
Plan, issucd by the Ministry of Coal dated 27th August, 2009 and subsequent amendments.

Regular monitoring of subsidence movement og the surface over and around the working areas and
its impact on natural drainage pattemn, water bodies, vegetation, structure, roads and surroundings _

6.3 shall be contimted till movement ceases completely. In case of observation of any high rate of

subsidence beyond the limit prescribed, appropriate effective mitigation measures shall be taken to
avoid loss of life and matcrials, Cracks should be effectively plugged in with ballast and clay
soilfsni!g_l_'ﬂe material. '

Fly ash shall be used for external dump of overburden, backfi
provisions contained in clause (i) and (i1) of subparagraph (8) of fly ush notification issued vide SO
6.4 2804 (E) dated 3rd November, 200923 amcn‘ded ﬁ'(mlllmc tO time. F.f'fcrl:s':‘ihsﬂ be made to utilize -
' gypsum generated from Flue Gas Desulfiitizition.(FGD), if any, along with fly ash for externa]
dump ofoverburden, backfilling-of mines, Compliance report shall be submitted.to Regional Ottice

lling or stowing of mine as per

of MoEE&(CC, CPCB and SPCB, i . .

B

. A separate team for subsidence monitoring and surface mitigation meammswlbomnmmd and |
65 continuous monitoring & implementation of mitigation measurcs be carried out. S

‘2

—a
due to mining

A Thhon;'ough inspection of the minc lease area for any cracks dev;:lopcd at'the sﬁﬁ@e
6.6 activities below ground shall be carried out to prevent inrush of water in the mine.

Mative tree species shall be sclected and pl‘nnwd over areas affected by subsidence.

—— ]

6.7

The project proponent shall make nm.almﬁﬁézma@anems, if grazing land is involved in
core zone, in consultation wich ﬂ:lefsti_lt,_mmmmimvp'rovide alternate areas for livestock grazing,
6.8

if any. In this context, the projeét 'ﬁropoﬁém' shall implement the directions of Hon'bie Supreme
Court with regard 10 acquiring grazing land.

7. Public Hearing And Human Health Issues

S. No EC Conditions

Adequate illumination shall be ensured in all mine locations (as per DGMS standards) and’
# monitored.

g Page 10 of 17
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The praject proponent shall undertake occupational health survey for initial and periodical medical
examination of the personnel engaged in the praject and maintain records accordingly as per the

J S. No EC Condltions

provisions of the Mines Rules, 1955 and DGMS circulars, Besides regular periodic health check-up,
1.2 20% of the personnel identified from workforce engaged in active mining operations shall be
subjected to health check-up for occupational diseases and hearing impairment, if any, as amended
time 1o time,
[
Personnel (including outsourced employees) working in core zone shall wear protective respiratory
7.3 devices and shall also be provided with adequate training and information on safety and health
aspects.
— —
24 Skill training as per safety norms specified by DGMS shall be provided to all workmen including

the outsourcing employees to ensure high safety standards in mines.

i Effective arrangement shall be made;to ,pmvlde and maintain at suitable points conveniently
* situated, a sufficient supply of drinking water for all the persons employed.

TImplementation of the time bound aétion:gﬁm on the issues raised during the public hearing shall be
ensured. The project proponent shall undexﬁke all the tasks/measures as per the time bound action
7.6 plan submitted with budgetary ‘provisions during the public hearirig. Land oustees shall be
compensated as“ per the nomms . laid .down in the R&R polmy' of_ the compannytate
Government/Central Govcmment,_asapﬁfcéme«* -

The project proponent shalfd'olfo mgatmn measures prowded in this Ministry’s OM No.Z-
uig 11013/5712014-IA11 (M) dated 291& October, 2014, titled ‘Tmpact of mining: activities on
’ habitations-issues related to the mining prcuects wherein habitations ami villages are the part of
mine lease areas or habltat!ous ar;d wllagcs ai‘c surroundcd by the mine leascma

7.8
sl

7.10

' s /;_.
711 PP must ensure i H]%/
i nearby villages located wi ﬁm A0 ks ra mé‘ﬁuﬁ'er zone (If required)
PP is asked to also identify the rural areas for installation of solar light with its maintenance within

712 the study area of 10 km radius buffer zone with time bound action plan

;;' W PP to take measure for installation of Renewable Encrgy sources in nearby area falling within 10

km radius

.

8. Corporate Environment Responsibility

stN_uP,fM|NJ4Ta18312024 Page 11 of 17
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EC Conditions R

y approve by the Board of
erating procedures to have
r’de\riationfviolation of the.
defined system of

forest/wildlife

—
S.No
mental policy dul

be for standard op
nfringements
y shall have

anvironmentalf

well laid down enviren
| policy should prescri
bring into focus any i
tions. The compan
of the

The company shall have 2
Directors. The environmenta
8.1 proper checks and balances and to

environmental/forest/wildlife norms/condi
inﬁ*ingementsfdcviatiunfviolation

reporting
take holders.

norms/conditions and/or shareholders/s

th at the project and compary head quarter level, with 4
ive, who will divectly to the

A separate Environmental Cell bo
der the control of senior Execut

8.2 qualified personnel shall be set up
head of the organization.

conditions along with responsibility

Action plan for implementing EMP and environmental
uly approved by competent authority.

m.fatrix_p:'t_’ the company shall be prepared and shall be d
83 The year wise funds earmarked for environmental protection measures shall be kept in separate

act:.ﬁuﬁt_ and not to be diverted for any other purpose. Year wise progress of implementation of
action plan shall be reported to the Minisry/Regional Office along with the Six Monthly

Compliance Report.

Self  environmental audit shall be conducted annually. Every thréé years third party

8.4 ; :
‘envitonmental audit shall be carried out,

PP -f?{ould establish in h}uuse (at ‘Project 'site) environment laboratory e Bt of
crmm nment parameter with respect o air quality and water (surface and ground. A dedi

8.5 e B 10 oversee: environinetP RN sball be'séeup which should eomprise ‘OF B —

; iﬂuiﬂeer; ?_shnmuny chemist' and staff for monitoring of air, water ity mm‘:f‘:ﬂmﬂ_ﬁ

“foutine basis. Auy non- compliance or infrin j 1 quality eters on

(Bt _Fg.emenl_should be reported to the  concerncd

e :)-’_".I__ﬂ Hh AT

9, Miscellaneous ko

%Mo 4 EC Conditions

The project proponent shall make ié the envi ! =

e public the environmental clearance IR

i : x o granted : + 1 e

. .w,lth the g;mromnental conditions and safeguards at their cost by pfomineﬁﬁy%: project along,

. ilt:l: -lc-'f# Jeopapes of the Dtstlcto::Sta(e, of which one shall be in the vema;:?ag e
seven days and in addition this shall also be displayed in the project ¢ language

pcmmnenﬂy. e : i Boe ] proponcnt’s website

i

The copies of the environmental hnl . W -
, all be submitted b ;
9. = gk LS g g Y the ect
2 of local bodics, Panchayats and Mimicipal Bodics in addition e oo f-;?:):al;m:f;’?c? " erads
3 of the

Government who in turn has to display the same for 30 days from the date of receipt

The project proponent shall u
pload the status of lanc ;
9.3 2 ; ; compliance of th i 3
cnn.(htmns, including results of monitored data on their websit : fit B i
Siiali e and update the same on half-yearly

The project proponent shall it si
submit six-monthl
9.4 stipulated envi i onthly reports on the status of i
ClP e"‘wronmenfal conditions on the website of the mini f ﬂ!‘le R thp
imate Change at environment clearance portal bty o EfvimonRisat Fotsst And

SIA/UPIMIN/478188/2024 '
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| S, No EC Conditions
o
The project pro : i i
: thi C'mmc[; \ 5:102cnt shall s@mtt the environmental statement for each financial year in Form-V
9.5 / ed State Pollution Control Board as prescribed under the Environment {Protection)
Rules, 1986, as amended subsequently and put on the website of the company.
L_,__——'-'--—___
- The project authori'tit‘:s shall inform to the Regional Office of the MOEFCC regarding
commencement of mining operations.
e ‘ |
01 The project authorities must strictly adhere to the stipulations made by the State Pollution Control
Board and the State Govemment,
—— = :
The project proponent shall gbide by all the commitments and recommendations made in the
9.8 EIA/EMP report, commitment made during Public Hearing and also that during their presentation {0
the Expert Appraisal Committee. L
5 No further expausion or modifications in the plant shall be carried out without prior approval of the
Ministry of Environment, Forests and Climate Change (MoEF&CC). e
: e T . S :
< . L . L’ T . s e ﬂ
Con.ccalmg factual data or submission of false/fabricated data may result in revocation of this
9.10 g environmental clearance and attract action under the provisions of Environment (Protection) Act,
1986. R j
9.11 The Ministry may revoke orsuspendthe clearance, if implcmcnﬁﬁm of any of the above
conditions i not satisfactigl " T o o e :
it The Ministry reserves the right to stipulate additional conditions if found necessary: The Company
i ina time bound manner shall implement these conditions. :

The Regional Office of this Ministry shall monitor compliance of the Hstipulated conditions. The

9.13 o project authorities should extend full cooperation to the officer (s) of the Regional Office by
S ' ‘| furnishing the requisite data / information/monitoring reports. oLl Tl T

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the ‘Air- (Prevention & Control of Pollution) Act, 1981, the
o Environment ~ (Protection) Ach 1986, Hozardous and Other' Wastcs (Management and

w1 Transboundary Moveraant) Rules, 2016 and the Public Lisbilit, basirasice: Act, 1991 along with
Rules and myu&qimhﬂ passed by the Hon' Supreme Court of India /

their amendments and. iksh i
High Courts and any other Court of Law relating to the subject matier:

The proponent shall ‘abide by all the ‘commitments and recommendations made in the EIA/EMP
report and also that during presentation to the EAC. All the commitments made on the issues raised
during public hearing shall also be implemented in letter and spirit.

BT

ed as per the R&R Policy.- Adequate
s should be provided to established

Compensation of the land acquired for the project shall be settl

facility of drinking water, plantation and other social amenitie
R&R villages.

Persens of nearby villages shall be given training on Jivelihood and skill development 10 make them

employable with its proper records.
the villages in respect of both human and
s
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8. No EC Conditions

—

animal population. Consequent sleeping disorders and stress may affect the l?e?lth in fhe villages
located close to mining operations. Habitations have a right for darkness and minimal nm;e le:vels at
night. PPs must ensure that the biological clock of the villages is not disturbed; by orienting the
floodlights/ masks away from the villagers and keeping the noise fevels well within the prescribed.
limits for day light/night hours

T of v
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Annexure- 2

A_presentation was made by the project proponent along with their consultant M/s
AWS Envirotech (OPC) Pvt. Ltd to SEAC on 03-09-2024.

Project Details Informed by the Project Proponent and their Consultant
The project proponent, through the documents and presentation gave following details
about their project —

1. The environmental clearance is sought for “Sand/Morrum Mine” from Riverbed of Yamuna
River, at Gata No.- Part of 56, 57, 92/6, 93/1, 94, 95/2, & Part of 60/1/3, Village-
Sad;madanpur Tehsil- Pailani & District- Banda, U.P., M/s A.S. Traders, (Leased Area-18.50
Ha <

2. Mining plan approved bv the Geologv and Mining Department vide its letter no.
2023/8/21/246948, dated 06[11/2023 for the period of 05 years along with quantity of
5,55,722 M>/year.

3. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No.
435/Parya/SEIAA/R461,/2023, dated: 06/03/2024.

4. The Public Hearing was organized on 24/05/2024. Final EIA report submitted by the project
proponent on 06/06/2024.

5. Salient features of the project as submitted by the project proponent

1. | On-line proposal No. SIA/UP/MIN/478188/2024

2. | File No. allotted by SEIAA, U.P. 9192/8461 -

3. | Name of Proponent | M/sAS. Traders (Prop. Shri Ashok Kumar)

4. | Full correspondence address of -~ |Rfo- 51 Ka, Kalauliteer Danda, District-
proponent Hamirpur, U.P. G

E-mail ID- ashoksachan1837@gmail.com
5. | Name of Project - | sand/Morrum Mining from Riverbed of Yamuna

0 River, at Gata No.- Part of 56, 57, 92/6, 93/1,
< ..rr. .| 98,95/2, & Part of 60/1/3, Lease Area- 18.50

Ha., Village- Sadimadanpur, Tehsil- Pailani,

% ; District- Banda, Uttar Pradesh )

6. | Project Location (Plot/Khasra/Gata No.) | Gata No.- Part of 56, 57, 92/6, 93/1,94,95/2, &

part of 60/1/3, Village- Sadimadanpur, Tehsil-

.+ | Pailani, District- Banda, Uttar Pradesh

7. | Name of Village Sadimadanpur

8. | Tehsll Pallani

g, | District Banda

10.| Name of Minor Mineral ' Sand/Morrum

11. | Sanctioned Lease Area (in Ha.) 18.50 Ha. -

12. | Max. & Min mRL within leasearea [ Highest mRLis 117.0 mRL & Lowest is 113.0
oL imRL

13.! Pillar Coordinates (Verified by DMO) Coordinates of the sanctioned lease area

Pillar N E

A | 25°46'38.91°N | 80°34'09.60"E
B | 25°46'40.60°'N | 80°34'26.49"E
¢ | 25°26'18.17°N | 80°34'20.32"E |
D | 25°46'19.26°N | 80°34'16.59"E

& 14.| Total Geolugical Reserves 3,85,416 m’
15.| Total Mineable Reserves 2,31,250 m*
16.| Total Proposed Production (in five 11,56.250 m? (in five years) J
ears) :

SINUPIMINMTB‘IB&J’ZO!ZA- Page 15 of 17
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231,250 m’perannum

17.| Proposed Production
18.| Sanctioned Period of Mine lease 5 years
19.| No. of workers 52
20. | Type of Land Govt, Land
21. | Ultimate Depth of Mining 3.0m
22. | Nearest metalled road from site ;jﬂ";‘gﬁ REQUIREMENT
23.| Water Requirement (KLD)
Drinking 0.52 KLD
- 'Suppression of dust 1.8 KLD
iy Planitation 0.60 KLD
Others (if any) n
Total 2.92 KLD
24.| Name of QCl Accredited Consultant with | AWS Envirotech (OPC) Pvt. Ltd.
QCl-No. and period of validity i 1+ | Certificate no. NABET/EIN2225/ 1A
0097{Rev 01)
: .| valid Till July 14, 2025
25. | Any litigation pending againstthe § [ No .- ' " i
project or land.in any court Ui
26. | Details of 500 m Cluster Certificate . Vide letter no. 1946/Khanij-30, Banda
verified by Mmmg Officer Dated on- 16.06.2023 WES
27. | Details of Lease Area in approvedﬂs - +}:Mentioned in DSR approved by SEIAA,UP dated
_ _70n91082024at5I No. 55, page’N .59
28. ProposequMP cost A -FRs. 12,5 Lakhs as capital castand'ns 8. 25
-"-:.. i, .| Lakhs as recuring cost T :
29. | Length & breadth of Haul Road . 2| 200 & ﬁir!‘\ 2
30. | No. of Trees to be Planted Sl .? ot o (oo JEETOR 1 I s T
31, Monitorin’g Period = OctubeﬁDecember 2023 (Post—Munsdon
5 .| season)
6. -Action P]ag:n as:per Ministry’s O.M., dated 30{09/2020
Year ‘Details of work to be taken’up.’
Firstyear Ins&zllatlon of 4 solar Street hght in Markakhadar village : Tot'al 100
along village approach road, half yearly health check-up camp | lakhs in 5 years
i and medicine distrib of I | (Cost per unit-
i Rs. 50000/-
Second year "02 Hand pump alung Vi ' : ; : solar street
sarpanch in village Mark and half eartghéalth check- | light assembly,
up camp and medici forresidents of Rs.
Markakhadar village. 30000/Hand
Third year Distribution of 10 Bicycle to economically poor families in pump
village Markakhadar in consultation to village sarpanch & half establishment,
yearly health check-up camp and medicine distribution for Rs. 4000/-
residents of Markakhadar village. Bicycle & Rs
Fourth year Installation of 4 solar Street light in Markakhadar village 50000/-Health
along village approach road, half yearly health check- -up camp | check up
and medicine distribution for residents of Markakhadar camp)
village.
Fifth year Half yearly health check-up camp and medicine distribution
for residents of Markakhadar village.

SIA/JUP/MIN/478188/2024

Page 16 of 17


aoramitkumar@gmail.com
Typewritten text
21


63

22

. The mining would be restricted to unsaturated zone only above the phreatic water table
; and will not intersect the ground water table at any point of time,

This project does not attract any of the general conditions applicable on mining projects

o

specified in EIA Notification 14/09/2006.

. The mining operation will not be carried out In safety zone of any bridge or embankment or
in eco-fragile zone such as habitat of any wild fauna.

10. There is no litigation pending in any court regarding this project.

11. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

through email, for information ary action to —

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email - psforest2015@gmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of
india, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email — sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of

Environment, Forest and Climate Change, Kendriya Bhawan, St_h Floor, Sector “H”,
Aliganj, Lucknow — 226020 {email — rocz.lko-mef@nic.in). :
4. District Magistrate, Banda. :

5. Member Secretary, Uttar Pradesh Pollution Control Bdérd_, TC-12V, Paryavaran
Bhawan, Vibhuti Khand, Gomti Nagar, Lucknow-226010 {email ﬁms@uggb.in]
6. Copy for Guard File. : ; o

{Ajay Kumar Sharma)
A e Member Secretary, SEIAA

Signature Not V yrified
Digitally Signed By Mr Ay Kumnar
Sharma :

Member Secretary,

Date: 15/10/2024 -1

SIAIUP/MIN/ATE188/2024
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Uttar Prades’ 1 Control Board
Building. No TC-12V Vibhuti r._ind, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,272083 1, Fax.0522-2720764, Email; info@uppeb.in, Website, www.uppeb.com

Application Id : 28651007

Category : RED
Date: 14/11/2024

224093/U PPCBfBanda(UPPCBRO)iCTOfbotthANDAIZl}ZdI
To,
M/s

MS AS TRADERS
Gata No.- Part of 56, 57, 92/6, 93/1, 94, 95/2, Part of 60/1/3, Village- Sadimadanpur, Tehsil-
Pailani, District- Banda, Utiar Pradcsh BANDA 210123

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MS AS TRADERS located at Gata No.- Part of 56, 57, 92/6, 93/1, 94, 95/2,
Part of 60/1/3, Village- Sadimadanpur, Tehsil- Pailani, District- Banda, Uttar
Pradesh,BANDA,210123. subject to the provisions of the Water Act, Air Act and the orders that may be

made further and subject to following terms and conditions :-
1. This CCA MS AS TRADERS granted for the period from 14/11/2024 to 31/12/2028 and valid for

manufacturing of following products.

) Product Quantity Unit
No
1 Sand/Morrum 231250 Cubic Meters/Y ear

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent

Quantity(KLD)

Treatment facility

Discharge point

Domestic

1.0 KLD

Septic Tank

Soak Pit

{ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(ii?) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

[ s.Ne. | Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

Parameter [
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dispatched immcdiatcly.

aintained
. . : STP shall be m

(V) The treated Sewage shall be reused in gardening as far as possible. Tnewing standards.
continuously so as to achieve the quality of the treated sewage to the follo

3. Conditions under Ajr
i) The applicant shalj us
Cquipment ag required

(Prevention and Control of Pollution) Act-1981 as amended :- -
¢ following fuel and install a comprehensive control system consisting

. e e aintain the same
with reference to generation of emissions and operate and maintain t
continuously so as to achicve the leve] of pollutants to the following standards.

Air Pollution Source Details

S No. Type of fuel| Stack no Control Height of
s Device Stack
Iource
1 Dust Particulate water
emission : Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportatj emission.
onand .
loading/uni
oading of
Sand/Morru '
__ﬁt _m. _____hg_____g\_g

Emmission Quality Standards

S No. Stack no Parameters
1

Particulate Matter

Standards

Ambient Ajr
Standard as per
E(P

In case of stoppage of functioning of air
immediately and this Board has to be inti
dispaiched immediately

(11) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlle : ) '
required for meeting the ambient noise standards for night and day time as prescribed for respective
arcas/zones (Industrial, Commercial, Residential, Silence) wh

ich are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

pollution contro] €quipment, pro

duction has to be stopped
mated by fax/phone/email with a

report in this regard to be

d by providing an acoustic enclosure as is

’Eandards for Industrial |Commercial Residential

Silence
Noise level in Area Area Area Zone
db(A) Leq :
Day \Night| Day |Night| Day |Night[ Day |Nigh
Time | Time | Time | Time | Time Time | Time | Time
75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(‘-) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
N E
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s i Quancrl_\’ compliance report of the CCA, photograph of ETP/ APCs/Waste Storage Arca,
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6. Unit has to comply with the following specific & gencral conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

7 1n compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Euvironment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction

then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report 10 the UPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use an

y new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3 Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point. '

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further diréction/instruction issued by the Board, legal action
shall be iritiated against the applicant. - \ -

5. The applicant shall maintain good house keeping, All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry ‘shalpl”]:&”rd{r'idé 'uhinterruptéd entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control sys:ms.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, su

ch emission occurs o is apprehended to
occur in excess of standards laid down, such information shall be reported te the Board's offices and all

other concerned offices. In case of failure of pallution control equipment,
to it shall be stopped with immediate effect..

9. The industry shall operate in a manner so that ail emissions
only.

10, In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,

it shall be imperative to stop production in the industry with immediate effect and such information shal’ be

reported to Board's .ofﬁces. The industry shall be iiable to pay compensation also in such cases as decided by
the Competent Authority. : v '

the production process connected

be emitted through designated chimney/stack

11, The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement cte. or any change in effluent discharge
point or emission point :

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
l. Thig consent is vy

ast and semi
alid for production capacity Sand/Morrum- 231250 cum/year by openc
mechanized Mining

/2, & Part of
in 18.5 Hectare lease area at Gata No.- Part of 56, 57, 92/6, 93/1, 94, 95/2,

60/1/3, Village- Sadimadanpur Tehsil- Pailani, District-Banda, | ‘ —
<. Mining unit shal comply with the conditions of Environmental Clearance issued by State

Environment Impact Assessment Authority (SEIA A) vide EC Identification No. EC24B0107UP5448712N
dated 15, 10.2024, and submjt its compliance report to UPPCR, .

3. If the Mining Plan/lease agreement or Environmental Clearance expires prior to 31.12.2028, then the
validity of thiy CTO shall stand

expired Simultaneously with the expiry of Mining Plan/lease agreement or
Environmenta] Clearance.
4. Mining shal] be done
Administration
5. The unit sh submit
Assets - Current Liabiliti

8. The domestic_efﬂucnt shall be treated through septic tank/soak Pit or provide mobile toifet facility,
Industry shal] maintain ZLD. _

9. Unit shall make watcr sprj
the standards prescribed under E(p) Rules, 1986,

12. All trucks, tractors used ir transportation of Sand/Morrum shal] be covered by canvas sheet to prevent
dust emission.

13. Water will be sprayed after loading activity (if Sand/M
14. The dust suppression measures like water spraying wil
15. Industry should comply with the provisions of Ha
boundary Movement) Rules 2016.

; . y that no water, air and soi pollution takes place.
lid waste should be disposed in such manner, so : |
- ISOd stry shall abide by dircctions given by Hon'ble Court, Hon’ble NGT, MoLF&CC, Central Pn]]u_rmn
(I“j- rn ]uB(?ard UPPCB and District Administration for protection and safe guard of environment from time
-oniro 5
7 tigl . sent fees if revised, shall be payahle by industry from the date of its applicability.
]lg I zr:,lstry shall comply with the relevant provisions of Environmenta] Laws.
. In ) _ :
20. If closure order is issued by CPCB or UPPCB against the unit, the

orrum collected could be dry condition)
1 be done on the hauy] roads and wurking areas.

zardous and Other waste (Management & Trans

n CTO issued earlier will remain
pliance and after revocation of closure order,

O will automatically be effective with additional conditions mentioned in the closure revocation
the CTO will a

order.

tally signed by ATULESH
ATULESH YADAV voon ™

r Date Z0ZN.01.15 1025108 U 30

Chicf Environmentai Officer {circle-2)
Copy lo:
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[
Regional Officer, UPPCB. Banda with direction to send the compliance report of CTO conditions on

qn;u'tcrl_\‘ basis to Head Office,

alby sgne: A GH Y
ATULESH YADAV oo o

Chief Environmental Officer (circle-2)
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